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IN THE CENTRAL ADMINISTRATIVE TRIBUNALsHYDERABAD BENCH
AT HYDERABAD, N

" Ba.e6/95 in o
OA.863/92, '

Date of Judgment35-1-1996.,

Betwaent:-
K.,Venkata Rama Raju e Applicant/Petitioner

And

1. General Manager,South Central Railways,
Secunderabad. ;

2., Chief Work Shop Manager,
3 & T, Workshop, Mettuguda,
Secundersbad.

Respondents/De fendants

* e

i
Ccounsel for the applicants Mr.V.Krishna Rao

Counsel for the Respondentss Mr.D.F.PéuI,FC for Rlys,

' HON'BLE MR.JUSTICE V.NEELADRI RAO,VICE CHAIRMAN

|
HON'BLE SHRI A,B.GORTHI,MEMBER ADMINISTRAT IVE

r—_/

A



_—— 3 -

copy tos-
1, General Manager, South Central Railways,
Securnderabad.

2, Chief Work Shop Manager,

S & T,Workshop, Mcttuguda.
Secundergbad. .

3, One cwpy to Mr.V.Krishna Rao,Advocate,

CAT . Hyderabad Bench, 12-11-1444,Boudhanagar,
Secunderabad=-500 361, -

4., One copy to Mr,BD,F.Pqul,SC for Rlys,CAT, Hyd,

5. Cne wpy to Library,CaT,Hyd.

6. One Spare coﬁy.
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RA.66/95 in
.OA, B63/92

. Judgement
( As per Hon. Mr. Justice V. Neeladri Rao, VC )
| Heard S5ri U._ﬁrishna Rao, learned counsél for the
applicant and Sri B.F, Paul, learnad counsel for the

AY

raspandentq. . - .
2. The applicant in the OA filed this RA.

3. The OA was dismissed on the ground that it was
barred by limitation. One of the factors which was
taken into consideration in peasing tﬁat order was
that when the epplicant was ravertad in 1987 he filed
that OA challenging the said rsversion, nfterlfiva
years and even during the pendency of the 0A selection
was made in 1993 to the said post of Trainee Junior
Chargeman from which tha applicant vas reverted,

4, The grievance of the applicant is that in view of

the orders of this Tribunal some other candidates were

considered fPor selection to the vacancies in the post

of Trainee Junior Chargeman and hence he could not get
' U deks o vl
the promotion to the said post earlier to the pea%ahe

was actually promoted subsequent to the disposal of

) - - - - - - - B - -

applicant is aggrievad in regard to the seniabity

and if there are ss groundito challenge the sams he
has to initiate apprppriate proceedings, if so advised,
5 Thus this RA does not merit consideratidn. It is

dismissed eubject to the abservstions made., No costs,

j"—"—‘ I ! )a(jm -
{(a.B. corzcig (V. Neeladri Raon)
Mambar (Admn Vice Chairman

By o Dated : January S, 96 J?hfﬂ%i‘?ajﬁ
, 5ictated in Open Court Dy.Registrar(Jua}):
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYLERABAD

THE HOW'BLE MR.JUSTICE V. NEELADRI RAO
- VICE CHAIR

Y

THE HON' BLE MR. M

Dated:&§ - ~1996 _ ‘
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. . ‘Disposed of with dire +ORS

- .Dismigsed as withdrawn.
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